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15.02.2005
None for the parti_es. ..

This case has been listed before the Deputy Registrar,
,  due to non-availability of the Division Bench.Be listed
A before Hon'ble Bench on 02.03.05 BT,
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VT MiP.NJatti, Counsel for the apphcant -
vt 'MrB.N. Sandu, Counsel for the respondents. ‘
'  Learned counsel for the applicant seeks to wifhdraw
this OAy As such, the OA is disposed of ag withdrawn.
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